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Separate p.xging i3 riven {o this Part in order ithal it may he filed
25 u sepurate compliation,

MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS
{Legislative Department)
New Delhi, the 8th February, 1994'Megha 19. 1915 (Suka)

The following Act of Parliament, after having becn ratified by the
Legislatures of not Jess {han one-half of the States by resolutions to that
effect, reccived the assent of the President on the 5th February, 1994, and
is hereby published for general information:—

THE CONSTITUTION (SEVENTY-FIFTH AMENDMENT)
ACT, 1993

[5(h Fehruary, 1994.]
An Act further 10 amend the Constitution of Tndia

Be it enacled by Parliament in the Forty-fourth Year of the Republic
of India a, follows:—

L (1) This Act may be called the Constitution (Seventy-fifth  ghort

Amendment) Act, 1993. iitle
and
(2) It shall come intg force on such date ag the Central Government  com-
may, hv notification in the Official Gazette, appoint, ﬁ:‘;ﬁ:e“
2. In article 323B of the Constitution, in clause (2),— Amend-
mant of

(1) sub-clauses (h) and (1) shall be relettered as sub-clauses fu‘ti(‘le
(1) and ()), and hefore sub-clause (i), as so re-lettered, the (ollow- 33T
ing sub-clause shall be inscried, namely:—

“(h) rent. its regulalion and control and tenancy lssues in-
cluding the right, iitle and interes{ of landlords and tenants;”;
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(b) in sub-elause (i), as so re-lettered, for the brackets and letter
“(g)", the brackets and letter “(h)™ shall be substituted;

(c) in sub-clause (j), as so re-lettered, for the brackets and
laetter “(h)”, the brackets and letter “(i)” shall be substituted.
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K. L. MOIIANPURIA,
Seey. to the Govt. of India.
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